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Coram:  Hon’ble Mr. BIKKI RAVEENDRA BABU, MEMBER JUDICIAL
Hon’ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL
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Learned Advocate Mr. Vishal Raval i/b :{‘*India Law LLP present for Financial
Creditor/Petitioner. None present for Respondent. |

Proof of S'ervice of copy of petition on Respondent filed.

Petitioner is directed to serve notice of date of hearing on Respondent along with
copy of order under acknowledgment and file proof of service.

' Registry is directed to serve notice of date of hearing on Respondent along with copy
of order under acknowledgment. - '

Respondent shall file its objections, if any, serving a copy in advance to petitioner. _

List the matter on 27.1 1.2017 for objections of Respondent, if any, and for hearing
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.KI RAVEENDRA BABU

MEMBER JUDICIAL

MANORAMA KUMARI k
MEMBER JUDICIAL - _

Dated this the 20th day of November, 2017.

- C.P. (.B) No. 171/7/NCLT/AHM/201




